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ORDER
Per Bench

This is a set of three appeals by the Assesseeamgmmgitating its’
assessments under sections 201 and 201(1A) ohtloenke Tax Act, 1961 (‘the
Act’ hereinafter) for three consecutive years, beassessment years 2011-12 to
2013-14, on being unsuccessful in first appeal. @ppeals raising common
iIssues, were fixed for hearing and, accordinglariid¢ogether, as was also the
case before the first appellate authority.

2. At the outset, it was submitted by Sh. Bardeat the assessee-appellant
has opted for the settlement of it's tax dispute’der reference under the Vivad
Se Vishwas Sheme, 2020 of the Government of Ifichaugh the Certificate in

Form 5, signifying the full and final settlementtbe tax under dispute, issued
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under section 5(2) read with section 6 of the DifEaxes Vivad Se Vishwas
Act, 2020, has not been issued yet by the Revanaging the closure of the
process, the same is only due to some technicakssbéeing faced. The
assessee’s applications under the said Act starepterl and approved by the
competent authority there-under. The instant agpda would request, be
therefore permitted to be withdrawn. On an inquoyythe Bench, he clarified
that all the obligations under the said Act haverbeomplied with by the
assessee, who has paid the tax as required anfilatsand uploaded Form 4

on the Revenue’s E-portal.

3. We have heard the parties. Though the procesetdément under the
DTVSV Act has yet not been finalized, it is clebat the assessee/s does not
intend to prosecute its’ appeal/s, a statutorytrggianted under the Act, but to
settle his tax dispute/s following the alternatspdie resolution route, having
completed all the processes in this regard. The Aat in fact itself provides
for an automatic vacation of the relevant appedahentax dispute being settled
thereunder. There was, accordingly, and only unaedsbly so, no objection to
Sh. Bardia’s request by Sh. Dayasagar, the Id.[@RT\We accordingly have no
hesitation in permitting withdrawal of the said ap[s, which are rendered not
maintainable before the Tribunal, even as libedy rhoving the Tribunal is
hereby granted where for any reason the assesapplgation/s under the
DTVsV Act do not reach its logical end.

4. In the result, the captioned appeals are digudias not maintainable.
Order pronounced in the open court on February 02, 2022

Sd/- Sd/-
(Manomohan Das) (SanjayrAjo
Judicial Member Accouritbfember

Dated: 02/02/2022
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